9 Re. Question of BHADRA 12, 1892 (SAKA)
Privilege
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SHRI S. M, BANERJEE: I want to
8ay.... (Interruption.) Because it
concerns my party leader....(Inter-
Tuptions).

MR. SPEAKER: Nothing will go
on record.

SHRI S. M. BANERJEE: **
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Observations were made with res-
pect to this House. These few
observations made by the hon. Mem-
bers and some others, I shall be send-
ing to the Chairman also and after
he writes to me, then I shall decide
whether we should discuss it in this
House or not.

SHRI PILOO MODY: Call Mr.
Bhupesh Gupta before the bar of the
House.

MR. SPEAKER: In a number of
instances these matters were dis-
cussed in the Presiding Officers’ Con-
ference. There are certain decisions
taken. I shall proceed according to
the decisions taken. There is ample
opportunity. In such cases they are
taken up with the Chairman of the
Upper House. Then we shall take it
up here. ... (Interruption).

Re. Question of 1o
Privilege
RE: BUSINESS OF THE HOUSE—
contd.

_ MR. SPEAKER: Mr. Basu went on
in spite of my request.

SHRI PILOO MODY: Cancel zall
he said from the record.

MR. SPEAKER: Thank you very

much for your free and voluntary
advice all the time.
SHRI PILOO MODY: I can make

the advice quite officially and in a
straightforward manner.

SHRI JYOTIRMOY BASU: If you
permit me just to translate what is
written in this Bengali newspaper...
(Interruption). )

T FETTE e ¢ ogwE ¥
&I & wravd § 91 g7 & I famfasr
¥ ot & oF aw a1 fewmr A
g | WOE e g, . .,

SHRI M. L. SONDH]I (New Delhi):
When I saw the agenda papers today
I expected the Prime Minister’s name
would be there and that she would
be good enough to come to the House
and make an announcement about
interim relief. Yesterday history
resumed its march. 1 should like that
the money which is to come from the
princes should be given to the Cen-
tral Government employees. This is
the last day. Does it mean that if
the fish supply in Bengal is not there
You allow half an hour intervention
and not for other things? I crave
your indulgence. I am making a
point which is of some relevance. If
the Central Government employees
go on strike it will mean loss of
national income and the Prime Minis-
ter will then feel that the public sec-
tor is not working. Why not take
time by the forelock and announce
today, the last day of the Lok Sabha's
current session, that the Central Gov-
ernment employees will be given
interim relief to the extent of Rs. 70
(Interruptions)**

**Not recorded.
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MR. SPEAKER; Nothing will go
on record. I will wait till they ex-
haust themselves.
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SHRI M. L. SONDHI: Let the
Srime Minister reply on interim relief.
Why is she sitting pretty there? Let
ber get up and say that interim relief
#ill be given. Why don’t you ask the
Prime Minister to say something
about it? (Interruption)

MR. SPEAKER: Wil you please
sit down? I am not going to tolerate
it. This is too bad.

SHRI M. L. SONDHI: 1 rose with
your permission and I wanted the
Prime Minister to make a statement
about interim relief. It was he whe
interrupted me.

**Not recorded.
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MR. SPEAKER: Then you should
appeal to me. It is my business to
stop him, not your business. It is
very unfair. If you can settle every
issue with the show of fist, there is
no need of Parliament, The States
are there and you can settle it in the
States. If you want to sit in Parlia-
ment, you have to argue and tolerate
each other. If you think this is a
forum for shouting and showing the
fist, it is a very wrong forum for that

purpose. (Interruptions).

SHRI V. KRISHNAMOORTHI1
(Cuddalore): 1 was only trying to
pacify them.

MR. SPEAKER: The DMK pecple
are very much sandwiched between
two extremists, (Interruptions). Any
hon. member cannot abruptly rase
any issue, unless I get notice of it and
the minister also is informed. Please
sit down.
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THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER
‘OF HOME AFFAIRS AND MINIS-
TER OF PLANNING (SHRIMATI
INDIRA GANDHI): Baseless allega-
‘tions are made day in day out. Some-
thing should be done about this.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): I must, first of all,
most vehemently protest against this
kind of a most reckless and irres-
ponsible allegation, There is absolu-
tely no truth in it.

SHRI PILOO MODY: Absolutely
no truth in what you say also.

SHRI RAGHU RAMAIAH: And in
whatever you say also.

I will explain the position. The
Business Advisory Committee decided
about two or three things. One of
them was that on the 2nd Shri Pra-
kash Vir Shastri's motion shall be
‘taken up. It also decided that on the
3rd, apart from the Russian map dis-
-cussion, the supply of fish to West
Benga] and the cotton trade should
Jbe taken up.

SHRI PRAKASH VIR SHASTRI:
What about last week?

SHRI RAGHU RAMAIAH: We put
it up yesterday but it did not reach.
But what is directed to be put up
today. 1 must put it today. There-
‘fore, the other thing has, naturally,
got postponed, If I had put Shrl
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Prakash Vir Shastri's motion today
and had not put these two which are
actually put for today, you would
have said that I have violated the
Business Advisory Committee’s direc-
tions. Yesterday you were generous
enough to ask the House whether it
would sit and finish that. But the
House did not want to do that. But
it will come up again, later on. Also,
as between Shri Prakash Vir Shastri's
motion and the Scheduled Castes and
Scheduled Tribes matter, there is a
loud voice in the House—a number
of hon, Members are saying—that we
must give priority to that because
that also has been pending all the
times, So, what is the use of unneces-
sarily challenging all kinds of things
like tnat?

SHRI BAL RAJ MADHOK (South
Delhi): I want to challenge this.
He has said that because there is 2
loud voice for that motion, it has
happened. This motion of Shri Pra-
kash Vir Shastri had been on the
Order Paper all through last week
Yesterday it was there and it should
have been there today also, but for
deliberate purposes they have o_mit.
ted it today. We doubt their motives,
They do not want to have a discus-
sion on that in the House.

SHRIMATI ILA PALCHOUDHURI:
1 have to clarify one point about the
Krishnagar incident. . ... (Interrup-
tion). An inspector of police, Who
was coming back after conducting an
inquiry into a dacoity case, was stab-
bed. It is a matter of regret that the
miscreants were not caught. Was it
not the duty of the CID or of the
intelligence department to catch the
miscreants who stabbed that police-
man and to bring them to book? Of
course, some of the policemen were,
naturally, upset up this. Though I
do not support whatever they have
done the miscreants who stabbed the
policeman who died after that and all
thos= who have done wrong things
should be brought to book and not
only the policemen. The people have
suffered. I hope, the hon. Home
Minister will make a statement about
this.
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SHRI SHIVAJIRAO S, DESHMUKH
(Parbhani); I am grateful to hon.
Members who have shown concern
for  discussion of the Scheduled
‘Castes and Scheduled Tribes Commis-
‘'sioner’s reports but more than the re-
ports is the Bill for inclusion and ex-
clusion of Scheduled Castes and Sche-
duled Tribes which is pending for the
last so many sessions. The Select
Committee took unduly long over it
but now their report is before the
House. After passing, as has been
said in the statement of objects and
reasons, it has to go to the Census
Commissioner for conducting the
census. As you know, the census is
going to be conducted mnext year.
Therefore, unless this Bill is passed
before that, al] this debate will be
futile.

SHRI AMRIT NAHATA (Bar-
mer): Sir, yesterday you, in Yyour
wisdom, were kind enough to ask
some Members of Rajya Sabha, who
also happen to be Ministers of the
Central Government, to leave the
House when the division was to take
place. Don't the Ministers have a
right to attend either of the Houses
when the division takes place?

SOME HON. MEMBERS: No.

SHRI AMRIT NAHATA: Tomor-
row, the Prime Minister will pilot
this very Bill in the Rajya Sabha.
When the division takes place in the
Rajya Sabha, wil] the Prime Minister
be asked to leave the Rajya Sabha
because she is not a Member of the
Rajya Sabha? I think, it will not be
a precedent,

MR, SPEAKER: This matter was
discussed sometime earlier also. 3So
far nobody raised an objection against
their sitting in the House because
they are entitled to sit here as any-
body else as Ministers. But they
cannot vote. They have never exer-
cised any unfair practice in the his-
tory of this House.

‘When it came up yesterday, I my-
self was very much surprised at the
shoutings on that. We have followed
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a regular practice al] these years that
they are not asked to leave the House
at the time of voting, Yesterday, at
the time of voting on the Constitu-
tion Amendment Bill, 1 thought that
unnecessary objections may not be
raised at a later stage, that some-
body pressed the button here and
there, and that is why I did that.
That was a very important Bill I
am not going to treat it as a prece-
dent. We will discuss it in the Busi-
ness Advisory Committee and
lay down the practice that was being
followed in the past. In the ordinary
way of conducting the business of the
House, I think, the ol practice
should continue. Yesterday, that was
a special case, Rather than facing
some objections at a later stage that
somebody indulged in any unfair
means or pressed the button here and
there, I took a safer side. That is not.
to be repeated again.

RAM SUBHAG SINGH
(Buxar): You should not allow them
to sit here. Anybody can use the
instrument after casting his own vote.
There is no safeguard against that.
What you decided yesterday to send
them out is correct. (Interruptions)

DR.

MR. SPEAKER: If the Minister is
asked to leave the House and he is
incharge of the Bill, what will be the
situation then?

SHRI BAL RAJ MADHOK: They
have a right to take part in the dis-
cussion. They should have the good
sense to withdraw voluntarily when
the division takes place. Some of
them do not want to do it.

MR. SPEAKER: Really speaking,
we should not allow such things to
creep into our public and parlia-
mentary life, that we do mnot trust
others. I do not think any respon-
sible person coming from Rajya
Sabha will do any such thing.

SHRI RANGA (Srikakulam):
Please do not make all these remarks
without consulting the leaders of the
parties. (Interruptions)
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SHRI MANUBHAI PATEL
(Dabhoi): Sir, I want to make a sub-
trission.

MR. SPEAKER: No please.

SHRI MANUBHAI PATEL: It is
pertaining to the business of the
‘House .... (Interruptions)
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SHRI MANUBHAI PATEL: Kindly
hear me; it is pertaining to the busi-
ness of the House .. (Interruptions)

MR. SPEAKER: No please; papers
to be laid.

SHRI MANUBHAI PATEL: You
are not hearing me, In protest I walk
out.

Shri Manubhai Patel then left the
House,

12.38 hrs.
PAPERS LAID ON THE TABLE

ReporT oN MinTERM GENERAL ELEce
TIONS IN INDIA, 1968-69, ETc.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI JAGANATH RAO): I
beg to lay on the Table—

(1) A copy of the Report (Hindi
version) on the Midterm Gene..
ral Elections in India, 1968-68—

T—Voll:lme I (General). [Placed
-;: ‘Library, See No. LT-4154|
1.

(2) A copy each of the following
Notifications (Hindi ang Eng-
lish versions) making certain
amendments in Schedule VII
to the Delimitation of Parlia-
mentary and Assembly Consti-
tuencies Order, 1966 in respect
of Kerala, under sub-section
(2) of section 9 of the Repre-
.:_g].tation of the People Act,

(i) S.0. 2758 published in Gazet-
te of India dated the 18th

August, 1970,
(ii) S.0. 2816 published in
Gazette of India dated the

26th August, 1970, [Placed
in Library, See No. LT-4155]

70].
INDIAN  ADMINISTRATIVE Services
(PAY) ELEVENTH AmewomMENT RULES,.

1970

THE MINISTER OF STATE IN
THE MII_NISITRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA): I
beg to lay on the table a copy of the
Indian Administrative Serviceg (Pay)
Eleventh Amendment Rules, 1970,
{Hindi and English versions) pub-
lished in Notification No. G.S.R. 1184
in Gazette of India dated the 15th
August, 1970, under gub-section (2)
of section 3 of the All India Services
Act, 1951, [Placed in Library, See
No. LT-4156]70],

KerartA Drucs (Umtawror PossEs-
SION) ORDINANCE, 1970

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH):
On behalf of Shri B. 8. Murthy, 1
beg to lay on the Table under article
213(2) (a) of the Constitution read



